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Record of Proceedings

At the outset, the learned counsel for the Petitioner submitted that the present
Petition has been filed seeking adoption of the tariff discovered through the
competitive bidding process for procurement of 448 MW of Firm and Dispatchable
Renewable Energy Power. She further submitted that the Petitioner has received the
consent letter from the procurer; however, the Power Sale Agreement (“PSA”) is yet

to be executed.

2. Considering the submissions made by the learned counsel for the Petitioner,
the Commission directed the Petitioner to submit the following information on an
affidavit within 10 days:

(a) The reasons for the delay in approaching the Commission for the adoption
of the tariff.

(b) The status of execution of the PSA along with all the complete documents.

(© Justification on the competitiveness of the tariff discovered and the
limited capacity in the bidding (448 out of 1200 MW).

(d)

3. The Petition shall be listed for hearing on 30.7.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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